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Union of India & Others. 	•.• 	 Respondents. 

FOR INsrf3cTIONs. 

1, 	whether it be refecred to the rejorters or not? Y-  C 
2 	hcther it be circalated to all, the 3enches of the 

CtfLt3i dmth LV No 

I 4A 
G1NAFJSIMHAM) so 

MEMf3 ER(JUDICIAL) 	 VICC,r-  tD 



4. 	Arun j<umar Patra. 
At/Po gKansa, Via, Vuha 
Di St ;Keoflj hare 

'~ ~j ~m ' 

By legal practitioner; Mr. 
Add 1 

2. 

4. 	suertndcnt c/f pos 
KeOfljhar DiViSiOfl,KeOI 
Keonjhar-l. 

Chief Postmaster General, 
Orissa Circle, 
At/PO ;B hubaneswa z, 
ist :Vhu rda. 

* 	
CiAL AD?NISTRALIVE .rRIBUNAL 

J T LACK B C}I:cJ Ti'AcK. 

cIT1AL APPLICATION NC._84 CF 1994
777 

C. 

HE HCNOURAL3LE MR, SOMNATH SCM, CE-CHAIR1 

AND 

£iEiCTOUR3LE MR. G. NARASI MHAM, M'13 ER (JuoIcIAL) 0 

.. 

BabUram Moharana,Ag& about 23 years, 
Son of Dukhaband hu moha rana,AtgKhasapada,  
pogAluturna, Via.Kushaleswar,Distgyeofljhar. 

: AppliCant. 

For the legal practitioner: M/s.R.N.Naik.B.S.TriatciY, 
A. De0o p. Pand&,Ad o.ates. 

- Versus- 

1. 	union of India represented by its 
Sec reta ry, Minis trj of aoi lunication, 
Departm14t; of Posts,Dak Bhawan, 
New Delhi. 



.i 1-1 0 E P. 

M 4 	'r;jj 50M V!. C.-C}iAIRMAN: 

.In this Original Application,under section 19 

of the iministrative Tribunals Act,15, the applicant 

has prayed for auashing the selection of Respondent No.4 

to the Post of Fxtra Departmental Branch Post Master, 

Alutuma Branch Post Office and for a direction to the 

Respondents to Consider the Case of the applicant for the 

above post. 

RespOndents, have filed their counter opposing 

the prayers of the applicant, 

or the purpose of considering this Original 

Application, it is not neCessarj to refer all the averments 

made by the parties in their peadirigs. as these will be 

referred to while considering the rival Case of the parties. 

When the matter was called,learnel Counsel for 

the Applicant and his associates were absent.No request 

was also made on their behalf seeking adjournrnent.As in this 

1994 matter, pleadings are complete long ago,it is not 

possible to drag on the matter indefinite].y,e have, therefore, 

heard Mr.J.X.Nayak,learned jditional standing Counsel 

(Central) appearing for the Respondents and have also Perused  

the records. 

The admitted position is that for the Post of 

tra Departmental Branch Post Master,AlUtUma Branch Post 

Office, applicant, Respondent No.4 alongwith some others had 

applied and were considered and ultimately,Respofldent No.4 

was selected and he joined the post on 2012-1994.App1icant 



;Iez 	 of 	spordent No.4 on various 

ounds which are di6cussed Delow. 

1rst ground urg1 by the applicant is that be belongs 

to Post Village whereas RespOndent NO.4 does not belong to the 

Post Village, Requirement of r&sidency of post. village has 

been done away with, !Departmental instructjc,rig now provide that 

the selected candidate may belong to any Village but after 

selection he should be prepared to take up residence in the 

post Village and to provide rent free accommodation for 

holding the post Cffice. In view of this,the above contention of 

the applicant is without any merit and is rejected. 

The second contention of the applicant is that the 

villagers of the Post Office have filed a representationfor 

his selection.such representation can not be taken into 

consideration and. the Villagers can have no say as to who 

would be selected to the post of M3PM and in view of the soove, 

we find no me4t in this contention also which is rejected. 

ite 	1Jr CC.tentjQn of the applicant is that he is 

;s the celected Candidate, Respondent Mc. 4 has 

ass& plus two eXaminatjOn.ryucatjonal cualification for the 

post of 	PM is matriculate and instruction specifically 

jovides that any qualifications higher than matriculation 

is to be I gno red. In viEW of this, -aic fact that the applicant 

c graduate and Repo rent No.4 has only passed +2 is of no 

ratIon. 

9. 	Similarly the stand taken by the applicant that his 

t rno 	than the espcndit No.4 can not also b 2 

. 	. 	ti 	of posts layi 	tInst1c    

down that the selector can cot oe o3ed on th gund Cf . 

hnJifl 	 i 	 ...., 



it ate. These instructions  

,andidate, the jerson 'who has secured highest marks n 	th 

m-tculation examination is to be considered more mecitocj', 

Ke.3r3ents have pointed out that the applicant has got 34,42,, 

marks whereas ta"'Ac selected candidate Respondt No. 4has got. 

39.33% marks in the Matriculation examination,In Viw of thi 

the Departmectal Respofldts are right in selecting Respondt 

N0.4 to the Post Of E. D.B. P.M. • Alutuma B ranch post Offic 

	

10, 	Certain other averments have been made about hi 

belonging to 03c comnunity,Respondts have pointed out that 

both the appi ic an t and respondent No • 4 b elon g to Os c cornrn i ty 

and therefore, these con titians are of no conse.lce. 

	

11. 	In the resULt,we find no merit in this OrigInal 

Application which is accordingly reject&.No Costs, 

(a. NASASIMHAM) 
MEMBER (JUDI CIAL) 
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